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Advertisement No. 02/2020

MAHA

Histarahing Stede Power Sersrrdaa Ca Lis

on Contract Basis

Maharashira State Power Generation Company Limited Invites applications for the following post

Post Code Post Name Open

Total

HRO1 Officer on Special Duty to Gare Palma-11 Coal Mine 01

Last date for Submission of application is 27.01.2020

www.mahagnncn.j n under *Carear” section.

01

For more details please visit Maharashtra State Power Generation Company Limited website

INTHE DEBT RECOVERY TRIBUNACNO 1
3rd Floor, MTNL Bhawan, Strand Street, Colaba Market, Mumbai - 400005

TRANSFERRED ORIGINAL APPLICATION NO. 360 OF 2017
NOTICE IN TRANSFERRED CASE Exhibit No:13{

... Applicant

UNION BANK OF INDIA
Vis
VINEET RAVI IYER AND ORS. ... Defendants

Take Notice that the Application O. A. No. 784 OF 2015 between the above parties pending in
the MDRT -lIl has been transferred to this Tribunal as per Charge of Jurisdiction notified vide
Government of India F. No. 18/2/2016- DRT/S. O. 3065(E) dated 26.09.2016 and the said
Applicationisregistered asT. 0.A.No. 360 of 2017 on the file of this Tribunal.

Therefore, you are hereby required to appear before this Hon'ble Tribunal either in person or
through Advocate duly instructed on 28.02.2020 at 11.00 a.m. failing which appropriate orders will
be passed.

PUBLIC NOTICE

TEMPORARY CLOSING OF ANDHERI ROB FOR 6 HOURS IN THE

NIGHT OF 05.01.2020 / 06.01.2020 FOR LOAD TESTING OF GOKHALE ROB.

The Gokhale Road Over Bridge at Andheri across Harbour Line over
Western Railway was inspected by HT-Bombay as a part of safety
audit. As per same it is decided to repair the PSC girders of this ROB.
The work of strangthening of PSC girder is in prograss.

It is decided to close the Gokhale road over bridge at Andheri

temporarily, for load testing of PSC girder in the night of 05.01.2020/
06.01.2020 from 23.30 to 05.30 in the morning. Concerned officials

T ]

-
ﬂlﬂlﬂl’ Bank

[See proviso 1o nule 8{6)]
Motice for sale of immovable assets

Branch Office: 1CICI Bank Limited, Ground Floor, Trans Trade Center,
Maar Flaral Dack Plaza, Seepz, MIDC, Andhen- E, Mumbai- 400093,

PUBLIC NOTICE - TENDER CUM AUCTION FOR SALE OF SECURED ASSET

E-Auction Sale Nolice far Sala of immavable Assets under the Securlisation and Reconstruction af Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 [G) of the Security Interest

[Enforcement) Rules, 2002,

Motice ks hereby given to the public in general and in particular to the Borrowen(s) and Guarantor(s) that the
balow descrbad immovable property mortgaged/charged to the Secured Craditor, the physical possassion of
which has been taken by the Authorised Officar of 1CIC] Bank Limited will be sold on "As s wheare 15", "As s

whatis”, and "Whalever there is” as per the brief particulars given hereunder;

Sr. Name of Details of the Amount |Reserve | Date and | Date &
No. Borrower|s) /Co- Secured asset(s) Dutstanding! Price Time of | Time of
GEmmwars.'ll with Enuwn | I;;:mesl Property | Auction
uarantors encumbrances, ane ol
Loan Account No. if amy Depuﬁt nepsctian
Q| (B) . (©) D) (E) F__| (8
1. |Mr. Ajay Shivaji Wagh | Building No.B1 Atlas, Flat Mo, 401, Rz, Hs. January |Februa
(Bomrower) 4th Floor. Attas Building, 65,02,717-| 73 DP. 18, 2020 11, 202
Mrs. Ranjana Ajay  |Hiranandani Palace Garden, (As on OO ﬂ;ggfﬂpm | 1.00 PM
Wagh {Co- Borrower) | Village Bhkharpada, Taluka Panvel, E;EE‘;_E"F;F ?R;[-:l Ta onwards
LEMUMIDO0T 820577 | Ratgad- 410206, Admeaasurmg ity " et
Carpet Area Of 905 Sq Ft With One pooy- | 0200 Fh
| Qpen car parking, |

The onling auction will be conducted on website (URL Link- https:/feauctions.zamilin) of our auction
agency ShriramAutomall India Lid'. The Morgagors! notices ara given a last chance (o pay the total duas with
furtherinterast il 10 February, 2020 before 4,00 PM elsethese secured assets will be sold as per schedule

The Prospective Bidder(s) must submit their offer along with the eamest money deposit (refer column E}ina
sealed envelope that mentions “Offer for purchase of property” 1o ICICI Bank Limited, Ground Floor, Trans
Trade Center,Mear Floral Deck Plaza, Seepz, MIDC, Andheri — E, Mumbai — 400093, or 1o our markeling
agent Shriram Automall India Ltd® at Lioyds Centre Point, 15t Floor, Above Tata Motors Showroom, Unit
No.11 & 12, 10964 Appasahab Marathe Marg, Prabhadevi, Mumbai 400025 on or before 10 February,
2020 before 4.00PM. The marketing agency has also been engaged as auctionser for proper conduct of
auction, Eamest Money Deposit DDPO should be from a Nationalised Scheduled Bank in favour of *ICIC]

Bank Limited" payvable at Mumbai.

For any further clanfications with regards to inspection, terms and conditiens af the auchon or submission of

tenders, kindly contact ICIC! Bank Limited on 8454089353/8291958765/ 9993034988 Tenders which are
acknowledged by the Bank/e-auction vendor official and registered before the cut-off time with complete

datails shall anly ba considerad for auction.

The Authonsed Officer resarves the nght to reject any or all the bids without furnishing any further reasons,

For detailed terms and conditions of the sale, please visit www.icicibank.comindpds

S

Date: January 04, 2020
\Place: Mumbai

Authorised Officer
ICICI Bank LI-r'l'lilvli.'ittl__._,..I

1. MR.VINEET RAVIIYER,

. MR.RAVIIYER,

. MR.TARINIIYER,

. MR.SABHAPATHY IYER,

Given under my hand and the seal of this Tribunal on this 30 day of December, 2019.
llc Registrar,
DRT-Il, Mumbai

Age: 24 years, s/o Mr. Ravi lyer,
FlatNo. 2, Building no. 3, Shree Durga Society, Tilak Vidhyalaya Road,
Vile Parle (East), Mumbai - 400 057

~————

Age: 53 years, s/o Mr. Subramaniam lyer,

FlatNo. 2, Building no. 3, Shree Durga Society, Tilak Vidhyalaya Road,
Vile Parle (East), Mumbai-400 057

Alsoat,

Ground floor, Will Marry CHS Ltd., Justine Chabamanwada,

Vile Parle (East) Mumbai-400 057

And;

Aurum Plugin, Sawant House, Andheri Kurla Road, M. V. Road,
Andheri (East), Mumbai -400 099

~——— —

~——

~——

Age: 53 years, d/o Mr. Balaram Pandit,

FlatNo. 2, Building no. 3, Shree Durga Society, Tilak Vidhyalaya Road,
Vile Parle (East), Mumbai - 400 057

Alsoat,

Haryali Garden Designer and Construction, Gurusmruti Tilak Vidhyalaya
Road, Vile Parle (East), Mumbai - 400 057

And

Sankalp Building no. 1/201, CST No. 43, 44,49, Gregaon (West),
Mumbai-400 062

~_~— —_————

~—

Age: 54 years, s/o Mr. P. S. Krishnan,
7, Karthikeya Co. Op. Hsg. Soc. Ltd., Hanuman Road,
Vile Parle (East), Mumbai - 400 057

~————

...... Defendants

epapen

BRIHANMUMBAI
MAHANAGARPALIKA

Department :- Dy.Ch.Engineer(SWD)WS
e-Tender Notice
Bid No. 7100166179

sy

‘Tender Document No.
'Name of Organization

‘Municipal Corporation of Greater Mumbai

Subject
Various Locations in H/W Ward

'Cost of Tender

'Cost of E-Tender (Estimated Cost)  Rs. 1,68,32,135/-

'Rs. 7,700 /- (+2.5% CGST+ 2.5% SGST)

'WS-499 Improvement of Culverts at

‘Bid Security Deposit/EMD Rs. 1,68,400/-
‘The e-tender sale starts from 126/12/2019 from 11:00 AM.
'Pre-Bid Meeting NA

The Last date & time of e-tender sale 14/01/2020 upto 12:00 PM

'Last date for submission of e-tender  14/01/2020 upto 04:00 PM.

Opening of Packet A '15/01/2020 at 04:01 PM

'Opening of Packet B
Chief Eng. (SWD)W.S.

'Opening of Packet C
Dy. Chief Eng. (SWD)W.S.

'Address for Communication
Water Drains) Western Suburbs,

Andheri (East) Mumbai-400 093

15/01/2020 at 04:15 PM in the office of Dy. |
'23/01/2020 at 03:00 PM in the office of

'Office of : Deputy Chief Engineer (Storm

Greenwood C.H.S., Near Gurunanak Petrol
Pump, Andheri Kurla Road, Chakala,

'Venue for opening of Bid

In the office of Dy.Chief Eng.(SWD)W.S.

This e-tender document is not transferable.

out giving any reason to the tenderers.

PRO/1680/ADV./19-20

The Municipal Commissioner reserves the rights to reject any or all e-tenders with-

| The tender copy can be downloaded from MCGM's Portal| http://portal. mcgm.gov.in |

Sd/-

(N. S. Doctor)
Dy. Ch. E. (SWD) WS

Report overflow from flushing and ovehead tanks

e o
DR TS dab [0
A Premiar Public Secior Bank

ZONAL OFFICE THANE : Coral Square, lInd Floor, Opp. Suraj Water Park, Ghodbunder Road, Thane- 400 615
Tel: 022-25975578 = E-mail : ch3&28rec@corpbank.co.in = Website, www.corpbank.com

Corporation Bank

RECOVERY DIVISION
PUBLIC NOTICE FOR SALE OF VEHICLE HYPOTHECATION
AS SECURITY TO BANK UNDER HYPOTHICATION DEED

ferms and condifions of the sale from the undersignad during he working haurs of the Brancheas,
CORPORATION BANK - SCHEDWLE - (Description of Vehicke)

A zale by publc auction of the vehiches undar hypothacation to Conparalion Bank, which is degcnbed in the schedule harelo, will ke held
in realizabion of dues an the day of 24122019 at 3.00 p.m. at respective branches of Corporation Bank, namely Kharghar,
Bhayander, Bhandup, Thane - Wagle Estate, Nalesopara & Yasai Eastbranches, addresses of wihich are mentioned here below,

Inferested persans may inspecl the schedule properly fvehicle in the presence of the respeclive Branch officials with previous
appontment.  Tha Auchion is being held “AS IS WHERE 15" and "AS |5 WHAT IS" basis, The intending bidders may obtain copy of tha

To,

The Residents/Occupants/tenants

of CTS No. 39 (Survey No. 24, Hissa No. 2)
Sancheti Nagar, Pipeline Road,

Near Mary Matha Church,

Village Mohili, Taluka Kurla, Sakinaka,
Andheri East, Mumbai-400 072

PUBLIC NOTICE

Notice is hereby given to the Public at large that my clients, M/s.
Aria Infra, a registered Partnership Firm are the sole and absolute
owners of the plot of land declared as slum bearing CTS No. 39 cor-
responding to Survey No. 24 Hissa No. 2 area admeasuring
2167.90 Sq. Mtrs., situated at Village Mohili, Taluka Kurla,
Sakinaka, Andheri East, Mumbai-400 072 together with struc-
tures/chawls/hutments standing thereon (hereinafter referred to as
“the said property").

The said property was owned by Ms. Judeline Jerome D'souza and
Mrs. Mary Magdeline J. Pereira (only legal heirs of Late Mr. Jerome
Rock D'souza and Late Mrs. Marceline Jerome D'souza) who sold,
transferred and conveyed it to my clients M/s. Aria Infra vide regis-
tered Deed of Conveyance dated 20th July, 2017 (registered under
Document No. KRL-4/8761/2017 on 24th August, 2017 with the
Sub-Registrar of Assurance, Kurla-4). That even in the Revenue
Records i.e. 7/12 and Hakkache Patrak, records of the MCGM, the
said property has been duly mutated and/or transferred in the name
of my clients. Hereto annexed and marked Annexure '1' and '2' are
the copies of the said 7/12 extract and Hakkache patrak.

Please note that my clients have been in continuous and uninter-
rupted use, occupation and possession of the said property since
20th July, 2017 and prior to them their predecessors-in-title have
been in continuous and uninterrupted use, occupation and posses-
sion of the said property.

It has come to our clients' knowledge that some anti-social ele-
ments and/or slum lords, particularly, legal heirs of Late Mr.
Shyamlal Gupta i.e. Mr. Ramesh Gupta & Ors. are misleading and
spreading wrong information amongst the residents/occupants of
the said property bearing CTS No. 39 that my clients are not the
owners of the said property in view of the Ad-interim Order passed
by the Hon'ble Bombay High Court in Suit No. 181 of 2019 (and
also in the Notice of Motion No. 462 of 2019 taken out therein). The
said Suit No. 181 of 2019 has been filed by the legal heirs of Late
Mr. Shyamlal Gupta in the Hon'ble Bombay High Court against my
clients and their predecessors-in-title i.e. Ms. Judeline Jerome
D'souza and Mrs. Mary Magdeline J. Pereira inter alia seeking spe-
cific performance of a purportedly forged, bogus and time barred
Agreement to Sell and also cancellation of the registered Deed of
Conveyance dated 20th July, 2017 (executed by said Ms. Judeline
Jerome D'souza and Mrs. Mary Magdeline J. Pereira in favour of
my clients for the sale of said property and also property bearing
CTS NO. 33). | also come to knowledge of my clients that the legal
heirs of Late Mr. Shyamlal Gupta have also been illegally and
unlawfully directing the residents/ occupants to pay rents to them
and not to my clients. Hereto annexed and marked Annexure '3'
and '4' are the Orders dated 29/11/2019 and 17/12/2019 passed by
the Hon'ble Bombay High Court in Suit No. 181 of 2019. From the
said Orders it is clear that the Hon'ble Bombay High Court has not
cancelled our client's Deed of Conveyance and also not permitted
them to collect rent/compensation from slum occupants and that
our clients only expressed their intention that they are not intending
to interfere with the Plaintiffs physical possession and that the same
is also a time bound expression of intention i.e. upto 31st January,
2019. My clients state that the said legal heirs of Late Mr. Shyamlal
Gupta are not even residing in the said property and does not even
have any room in his name. Therefore, even otherwise, the issue of
interfering with their alleged possession does not arise.

Please note that the Hon'ble Bombay High Court has not granted
any relief to the Plaintiffs therein which in any way interferes with
my clients' ownership and/or possession of the said property. My
Clients have been and continue to be the sole and absolute owners
of the said property and are also in uninterrupted use, occupation
and possession of the said Property. Accordingly, all the resi-
dents/occupants/tenants are legally bound to pay rents/compensa-
tion to my clients, M/s Aria Infra only as before.

Please take further notice that if anyone decides not to pay rent to
my clients then my clients shall be free to take appropriate legal
action - civil as well as criminal, against such persons and the same
shall be entirely at such persons risk as to cost and consequences.

Dated this 31st day of December, 2019

Sd/-

(Kirit J. Hakani)

Advocate

203, 2nd Floor, Venkatesh Chamber,

G. T. Talwalkar Marg, Fort, Mumbai-400 001

of raffic police has already informed to permit & divert the traffic on
this Gokhale ROB at Andheri to avoid any untoward incident & for
successful completion of load test. It is requested to road users to
usa either Jogeshwari ROB or Milan ROB from crossing Western
Railway tracks in liew of Gokhale Road Over Bridge near south of
Andher railway station.

Inconvenience is regratted.

:s"= Western Railway

warwwrindianrailways.govan
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(A Governmeent of India Undertaking]

ASSET RECOVERY MANAGEMENT BRANCH-II

Canara Bank

3rd Floor, Canara Bank Building, Adi Marzhan Street, Ballard Estate, Fort,
Mumbai-$00001. Ph: 022-22651128,/29, Emall: cbE28%Ecanarabank.com

POSSESSION NOTICE
[Rule 8{1) of Security Interest (Enforcement) Rules, 2002]

WHEREAS
The undersigned being the Authorized Officer of CANARA BANK under the Securitzation
and Reconsiruction of Financial Assets and Enforcament of Security Intarest (Enforcamant)
Act, 2002 (SARFAES!) and in exercese of powers confermed under Section 13(12) read with
Rute 3 of the Security Inferest (Enfiorcement} Rules, 2002 issued a Demand Notice Dated
02.05.2016 calling upon the borowersiquaranbors b repay the amount mantionsd in fhe
nobee being Rs.1,89,20,921)- (Rupees One Crore Eighty Nine Lakhs Twenty Thousand
Nine Hundred Twenty One Onky) within 60 daye from the date of the receipt of said nolica.
The Barrower | Guarantors / Mortgagers of M's. Satprestika Multitrading Pwt. Lid. (1)
Mr. Fenil Pankaj Bhimand, (2) Ms. Subani Piyush Parekh, (3] Mrs. Daksha Janka
Bhimani having fziled to repay the amount, notice is hersby given io the bomower!
guaraniors  &nd the pubkc in general that the undersigned has laken Possession of the
propery described herain below in exencise of powers confiarred an hirm / her undar Sub-
Saction (4) of saction 13 of the Act read with Ruba 8 of the Security interas] (Enforcamant)
Fuses, 2002 on thiz the 3rd day of January of the year 2020,
The Borowers attention is invited to the provision of Sui-seciion (8) of Seciion 13 ofthe Aci,
m reapactof ims avadable, o redeem the secured asssts,
The borrower and guaranlors in paricular and the public in ganesal are hereby caubioned
nat ko deal with the property and any dealings with the property will be subject io the charge
iof the CAMARA BANE, ARM-II Branch for an amount of Bs, 3,06,61,008/)- [Rupees Three
Crores & S5ix Lakhs Sixty One Thousand and Eight Only) and furiher interest thereon
DESCRIPTION OF THE IMMOVABLE PROPERTY
Indusirial Gala Unit Mo.C-9, admeaswing 1679 sq.i., 151 Floor, in the sociaty known as
“Winerva Premises CEL, Minerva Indusirial Estate, OF. Bunder Road, Cadasiral Survey
Mo 259945 of Parel Sewres Division, Sewree (East), Mumbai-200015 owned by Ms.
Suhani Fiyush Farekh and bounded as follows © Esst Almas Industry, West: Indian Oil,

Morth: Cement Factary, South: Dockyard el
Date: 03.01.2020 Authorised Officer,
Place: Mumbai Canara Bank

FORM A

PUBLIC ANNOUNCEMENT
iUnder Regulation & of the Insolvency and Bankruptcy Board of India
(Insalvency Resalution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
PRIVILEGE HEALTH CARE SERVICES PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtar Privilege Health Care Services Private Limited
2. | Dale al incorparatian ol corparate debtor| D3M172009
3. | Authonity under which carporate Ministry of Corparata Affairs. ROC- Mumba
debtar is incorporated [ registerad
4, | Corporate Identity No. | Limited Liabiity
|dentification No. of corporate deblor
5. | Address of the regssered office and
prircipal officz {if any) of comaonate debior
B, | Insalvency commencement daie in
respect of corporale debtar
T. | Eslirnated dale of closun of
nsoivancy rastlulion procass
. | Mame and registration numbsr of the
ngolvency professional acting as
slanim resalution pralessknal
8, | Address and e-maid of the interim
resciution professional, as registerad
with e Board
10| Address and e-mad o be used far
correspandence ‘with the interim
resclition professional

LBS 100MHZ00SPTC 198802

Office No1,2 & 3, 37 Floor, Dreams Mall LBS
Marg, Bhardug Mumbai - 400078

Date of Order - 047 Dacember 2019

Dabe of Recaipt of order - 02 January 2020
" Jure 2020

Mrs. Deepa Kabra Rathi

Reg. Mo.-

IBBINPA-D01P-PODGZ 201 T-2018/11114
Address: 51 S. Tulsiani Ii'hénEérs.
Mariman Port, Mumbzi-400021

Emall Id- rppheiirkabra.net

Address: 515, Tulsiani Chambars,
Meriman Point, Mumbei-d00021

Emall [d- rppheirkabra. net

11.| Last date far submission of daims 16" January 2020
12| Classes of creditors, iF any, under NA

clawse (b] ol sub-section (54 o

sechion 21, ascarlained by 1ha infarim

rasciulion prodessional
13| Wames of Insohancy Professionals M&

kentified bo act as Aushonised
Rapresaraite of creditors in a cass
[ Thnge names far gach cass)

14] [a) Relevant Forms end

(b Diataits of authanzed
representalives e gvailable a1,

(a) Submission of proof of daims i do be mada in
eccardance with Chapler IV of the Insolvency
and Bankrypicy Board of India [insolvency
Resolution Process of Carporate Persans)
Requlation 2016, The procd of clalm s o be
susbymitted by wary of the falowing specilied ferms
glong with Affidavd and documenlany prood in
suppart of Claim in

Form B - Claim by Oparationa! Creditors
excapt Warkmen and Employess

Form € = Claim by Foanclal Crediers

Form D = Claim by Warkrmen ar an Emplayes
Form E - Autheorised Reprasentative of
Warkmen ard Emplayess

The ahove mentioned can be downloaded from
https:ibbi.gov.infhome’downboads

() Mod Apphcabie

Mofica i baraby ghean that the Nalional Company Law Trbunal has crdered the commencemand
of 8 comporate ingohlvency resolution process of the Privilege Health Care Services Privale
Limited on 04" December 2019 and receipt of the same arder on 02 January 2020,
The cred®ors of Privilege Health Care Services Private Limited are hansby cabed upon o
submil ther claime wih proal on ar befare 16° January 2020 to e interm resolution
professional & the address manfoned againss entry Mo, 10,
The financial crediters shall submit therr claims with proof by eleciranic means only, All other
credilors may submit the claims with proof in parsan, by postar by elecirarss maans.
Submission of false or miskeading proofs of claim shall attract penalties. 0
Deepa Kabra Rathi
Intarim Resobion Professonal to Privilege Health Care Services Private Limited

Frace: Mumba

Diate: 02 January 2020 IP Regatration No: IBBINPA-OU1/IP-POOGZE017-2018111114

Axis Bank Ltd., 3rd Floor, Gigaplex, NFC = 1, TTC Industrial Area,

I = "DEBTS RECOVERY TRIBUNAL No.l

AT MUMBAI

|
MTNL Building, 2nd Floor, [
Telephone Bhavan, Colaba Market,

Colaba, Mumbai-400 005 1

RECOVERY PROCEEDINGS !
No.128 of 2016 I

EXH No.11|
NEXT DATE : 21.2.2020,

International Asset Reconstruction
Company Private Limited
....Certificate Holdef
VIS
Mr.Sudarshan Khaitan
....Certificate Debtor

DEMAND NOTICE

In view of the Recovery Certificat
issued in O.A No.95 OF 2009 passe
by the Hon’ble Presiding Officer
DRT I, an amount OJ
Rs.10,29,37,341/- (Rupees Te
Crore Twenty Nine Lakh Thirty Seven
Thousand Three Hundred Forty On%
Only)with interestis due against you.
You are hereby called upon to deposit
the above sum within 15 days of thg
receipt of the Notice, failing which th
recovery shall be made as perrules. |
In addition to the aforesaid sum, yoy
shall be liable to pay :

(a) Interest @12% p.a is payable fol
the period commencing from
f12".1.1999 till realization of dues inl
ull.

(b) Cost awarded in the Recovery
certificate plus charges an

expenses incurred in respect of th

service of this notice and othei
process that may be taken f0|i
recovering the amount due.

Given under my hand and seal of thd
Tribunal on this 6th day of December|
2019 at Mumbai. I

Sd/-,

(AJEET TRIPATHI) |
Recovery Officer, DRT-l, Mumbai |
To, I

Mr.Sudarshan Khaitan
48, Gulistan, 43 Carmichael Road,
Mumbai-400 026

PUBLIC NOTICE

The public at large are
informed and warned that my
client Mr. Dinesh Kumar Jain has
substantial right, title and interest
and entitled for peaceful and vac-
cant possession of the flat No.
1403 admeasuring about 73.15
sq. mtrs. on 14th Floor of the C-
Wing, Gundecha Garden on land
bearing C. S. No. 44, 1/44 and
1/28 of Parel-Sewri Division, Off.
Dr. Babasaheb Ambedkar Road,
Lalbaug, Mumbai-400 012. It is
further informed that Mr.
Sampatraj Jerupchand Jain and
Mrs. Jayshree Sampatraj Jain
have no existing or subsisting
right in respect of the said flat. If
the Mr. Sampatraj J. Jain and
Mrs. Jayshree S. Jain commit
default in payment then the Court
Receiver, High Court Bombay
would take possession of the
said Flat 1403 on the basis of the
Consent terms dated 15th
November 2019 and Order and
Decree dated 30th December
2019 pass in Suit No. 1328 of
2019 in the Hon'ble Bombay High
Court.

Any person or persons dealing
with the aforesaid flat in any
manner shall be in Contempt of
the Court of the said Order,
Decree and the said Consent
terms.

Dated this 3rd Day of January
2020.

ATAL DUBEY,

Advocate, High Court

F/102, Grandeur CHSL,

Sector No. 20, Plot No. 33/34,
Kamothe, Navi Mumbai-410 209
Mobile : 9869832848

Email id :

ataldubey @yahoo.com

Lod Description Vehicle |Date & Time| Reserve Price|Earmnest Money|  Name of Addrass A AXI S BAN K LT D Mugalsan Road, Airoli, Navi Mumbai — 400 708, SHASHIKALA S. NAGUR Court
No.|  oftheehice | Model |of E-Auction| (Ami.inRs.) |Deposit (EMD)| the Branch |  (Place of Auction) . Corporate Office:- "Axis House", C-2, Wadia Intemational Centre, Room No. 13 on 23rd January
1. | Manuti Swift !}zire Tu:uur_ 2015 [ 14.01.2020 | Rs.2.45,0001- |Rs.24,5000- |Nalasopara Gurpuraai:ﬂ Bank, Mikhil Fandurang Budhkar Marg, Warli, Mumbai — 400025. 2020 at 2.45 a.m. (S.T.) in the
LDI BSIV {Diesed) (Taxi) at 03.00 pm. 1094 Heritage, Ground Floor, 100 fi Registered Office: "Trshul”, 3rd Flooe, Opp. Samartheshwar Temple, Law Garden, Ellisbridge, Ahmadabad — 380006, forenoon for the hearing of an
MH-48-F-1714 Mew link Road, Achole, application on the part of the appli-
Nalasapara Notice For Sale By Private Treaty To The Borrower cant for the following orders.
Mobile : G874TOEITI y y A) This Honourable Court be
2 |LMV Cheverlet Enjoy 1.3| 2016 |[14.01.2020 | Rs.1,48.000- |Rs.14,800-  |Vasai East |Corporation Bank, Gala No Wheraas the Authorized Officer of Axis Bank Ltd. under Secuntisation and Reconstruction of Financial Assets and Enforcament of Security Interast Act pleased to set aside the order
L3 7 Sir Diezed [TaxiCab) at 0300 pm. 151 101, 12t Floor, Richa Trade 2002 (herein after referred as SARFAESI Act) read with the Security Interest (Enforcement) Rules, 2002 has taken over possession of the below property de_ltet_:l 22nd March 201 3_, dis-
MH 43 F 2104 Cantra, Vasai East afler parforming necessary formalibes under the Act and also has given sevaral remindars Lo the Borrower and Guarantors to clear their dues, which they missing the summary Suit No.
Mobile : 9967377433 haaaled 10 to. 8012 of 2002 (st no. 1338 of
3. [Tata Indigo ECS LXBSIV| 2015 |14.01.2020 | Rs.43000- |Rs4.300~  |Bhayander |Corporation Bank, Shop No. & The bank has received offer to purchase the secured asseat by way of private treaty from Proposed Purchaser and in line with provision of rule 8 sub-rule 8 2002) and the said suit be
{Tourist Taxd) A 03.00 pm. 438 &6, Chandresh Heights. of aforementioned Prescribed Rules, the bank through it's authorized officer has entered into an agreemeant stipulating the terms and conditions of such res_tored to its ong_mal _f||e, by
MH-04-G0-4355 Jesal Park, Bhayander Easl - 2 : ey . : taking on record affidavit of the
401105, Mobile - 9551450555 sale by way of private treaty on such reserve price [ sabe price as mentioned below, bailiff to prove the service of the
2. |Tala Indino EC3 LS BAlll| 2096 |14.01.2020 | Rs.A1.000-  |Rs 8100~ In complianca with rule B sub rula 6, a notica is hereby givan to the Borrower and Guaranbor / Morlgagor that in case they fail to make payment af tha (otal writ of summons in the above
(TAXICAR) al 03,00 pm. ' outstanding within 15 days of this natice, the secured asset will be sold by way of private freaty and balance after adjusting the sale proceeds if any will be matter and summons for judg-
H-[4-G0-g452 recoverad with interest and cost from the Borrower and Guarantor / Mortganor. ment fand the afff'dawij'n Sup-
e b e e a1 = = S e s e, St emr—— |_: o e e e OI"t O S mmons Or H ment
3. |Tata indigo EI;S LXCR4| 2016 |(14.01.2020 | Rs.73,0000- |Rs.7.300- H‘harg.nar Carporation E-anhlt. Kharghar Mamoe & Addross of Location | Details of the 2 “*Qutstanding Dues B) guch fu:‘ther and otjt:Jerg reliefs
83 IV |Diesal) al 03.00 pm, 1160 Branch, Aum, Sai Building, Account a) Borvowers Secured Assats IRV | o e racovarad as of ,
MH-46-AD-2836 Sector-T, Next lo Yuva Centre Number Price (Rs.) as the nature and circum-
Kharghar, Nay: Mumbai b) Guarantor possessed and put for sale 16/07/2019 (Rs.) stances of the case may war-
e tb ted to the plaintiffs.
Mobile : 9678127434 PHRO32700012672 | 1) M. Siken Yadav, 2) Mrs. Ruby | Flat No.304, 3rd Floor, in the building known ¥ ¥ 27,87,100/- C) Gost of this chamber summons
§ ;gal jnr::iftfa EEAEDL;HE 2016 ;1.1;"0; gjna:r Fs.73,0000- [Rs7,300/- Y Siken Yadav, Flat No.304, 3rd Floor, in| as *Khushi Apartments”, Which is constructed | 186.00,0000- | plus future interest be provided for.
| -AL)- X P, LPRO0O404359270 the building known as “Khushi| on Non Agricultural al land bearing 5. No. and charges w.e.f. ;
7. |Sunny Nissan 7016 | 14.01.2020 | Rs.1.20,000" |Rs. 12,000 |Wagle | Corporation Bark, Bhoomi Apartments”. Which Is constructed on | a4 H ko 1 of wlg:;-mm itaapordini 16/07/2019 as per Dated this 20th December 201;;/
MH-03-CH-2816 (Diesel at 03.00 pm, Estate Velocity, Gr. Floor, Unit No.3, Non Agricultural plot of land bearing S.| . o ; Physical el
. 4 : : limits of Vasai Virar Mahanagarpalika, Taluka ] : Registrar
el WH |t W i, Mo. 283, FLNo.1 of Village-Nile More | , i Dist. Palghar. Flat Area — Admeasuri Possession Notice City Civil Court Bomba
Mobile ; B516943122 within the limits of Vasai Virar| 252 Dist. Paighar F A A dated 17/07/2019 Sl Y Y
8. |Tata Indica EV2 2015 [14.01.2020 | Rs.59,0000-  |Rs.5.900- Bhandup |Corporation Bank, Basudev Mahanagarpalika, Taluka Vasai, Dist. 412.55q. Ft.ie. 38.33 5q. Mirs. Campet Area. Sealer
CR4-CRAIL. LS B LPY at 03.00 pm. 1465 Chambers, Cipposite O'Mart, |Palghar. Flat Area - Admeasuring :
Diesel, MH-03-BC-4155 Fartis Hospital, Bhandup, 4126 Sq. Ft ie. 3833 Sq. Mus, This 20th day of December, 2019
; SAMEER TENDULKAR
Mumbai-4 00078, Carpet Area. | it
Mob: GR92320848 - _ . — - — Advocate for Plaintiff
** With further interest as applicable, incidental expenses, costs, charges etc. incurred up to the date of payment and / or realization. 1st Floor, 8 Raja Bahadur
Place : Thane . . _ Sdi- Date : 04/01/2020 Authorised Officer. Mansion, Ambalal Doshi Marg,
Dt cEIrEes journal . in Corporation Bank Place : Aircli, Navi Mumbai Axis Bank Limited Fort, Mumbai-400 00f

IN THE CITY CIVIL COURT
AT MUMBAI
NOTICE OF MOTION NO.
4345 OF 2017
IN
SUIT NO. 8012 OF 2002

MR. BAJRANGI YADAV
Sole Proprietor for S. N.
Engineering, Having his office at
Jaiprakash Nagar, Sonawala
Cross Road No. 1, Opposite
Sonal Apartment, Goregaon
(East), Mumbai-400 063
....Plaintiff
Versus

1. M/S. GENERAL MACHINERY,
Proprietary concern of Mr.
Mohammed Aslam Kallam,
Having its Office at Gala No.
31/32, Shivshakti  Industrial
Estate, Opposite Mittal Estate, M.
V. Road, Andheri (East), Mumbai-
400 059

2. M/S. KALSON ENGINEERING
COMPANY, A Partnership Firm
formed And registered under the
Indian Partnership Act, 1932,
through its partners, (a) Mrs.
Farhad Aslam Kallam and (b) Mr.
Vincent D'mello, having their
Office at Gala No. 34, CST No.
118, Near Rahmat Masijid, Yadav
Nagar, M.J.K. Compound,
Kherani Road, Sakinaka Mumbai-
400 072

To,

1. M/S. GENERAL MACHINERY,
2. M/S KALSON ENGINEERING
COMPANY,

The Defendants Abovenamed

PLEASE TAKE NOTICE that, the
above mentioned matter shall be
moved before AD-HOC ASST.
SESSION JUDGE SMT.
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PUBLIC NOTICE

Motics 18 heraby gliven 1o pubke &l large
by M. Arvind J, Ghalalia & Mrs, la A
Ghatalia thal ther Onginal Sale Dead
bearing Reg. No BOR2 - 022659-2012,
dated 200/03/2012, registered with
Registrar of Sub Assurance, Barivali 1
inrespect of their Unit Mo 832, 9" Floor,
LIMIMA Complex, behind Goregaon
Sports Club, Link Road, Malad (W),
Mumbiai-400064, has been losl andfor
misplaced, All parson are hereby
informisd ned to deal or carry oul any
transaciion wilh anyone on the basis of
the said missing document. if Anyone
has already carmed out / found, kindly
inform inwriting / return us withan 7 days
from this present

Adv. Rupesh F. Maurya [ Mob. 7021842022
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FORM A
PUEBLIC ANNOUNCEMENT
iUnder Regulation & of the Insolvency and Bankruptey Board of India
Insodvency Resolution Process for Corporate Persons) Ragulations, 2016
FOR THE ATTENTION OF THE CREDITORS (
PRIVILEGE HEALTH CARE SERVICES PRIVATE LIMITED

1" Name ef earorals deliloe
2. | Data of incorporation of camparaie debdar
J. | Aughorty under which comparale

| debilor is incorparated | ragisbaned
4. | Corporabe Identity Mo ! Limitad Liahility
Identification Ma. of corpanate dablar

5. | Afdress af e registarad office and

Privilege Health Care Services muﬂﬂ
DE11/2009
Mirgstry of Corporabe Affairs, ROC- Mumbai

U85 100MH2000PTC 196802

Office Mo.1.2 & 3, 3* Floor, Dreams Mall LBS

principal office (F any) of corporata deblor | Mang, Bhandup Mumbai - 400078
6. | Insobvency commeancement dale in Dale of Crdar - 14" Decambar 201%
respect of corparale debior Date of Recept of order - 02 January 2020

7. | Estimated dats of chagure of
nsolvency resakition process

8. | Mame ard ragistration numbar of the
nsahvency prafessional ecling B
nlerim resolution professional

9. | Addnass and e-meai al the inbanm
resalulion professianal, as ragisbened
with the Board

10, Address and el ko be used for
carmespondenca with th indenm
resolulion professional Email Id- rpphoiickabeaane
11.| Lavet dhts For suibmission of cams 16" January 2070

12 | Cla==as of creditars, ifamy, undar )

lause (b} of sub-secton (BA) of
section 21, ascertzined by the intarim
resoluticn professonal

13| Names of Illal:ll.lun:v Prafessionals A
ideniified ba act as Authorisad
Represeniative of cred®ars in & class
[Thees names for each class)

14 (a} Redevant Foms and

[bh Dedaits of authanzed
raprasenlatives ana avalable at

30 June 2020

Mrs. Deepa Kabra Rathi

Rag. Mo.-
IBEBUIFA-O0/IP-POGE22047- 20181 1114
Address: 515, Tulsian Chambsars,
Marman Poind, Mumbai-+003

Email Id- pphaiErkatea net

Bddress: 513, Tulsian Chambsars,
Manman Poind, Mumbal-+000

(8} Submigson of proof of clams s o be made in
accordance wilh Chapter IV al the Insalvancy
ard Bankrupbcy Board of lndia {Insabvancy
Rasclufion Process af Corporate Parsans)
Rapuiatian 2016, The proof of daim is to be
submited by way of the foliwing specified fams
along with Afidavit and documentary procd in
suppert of Ciam in

Form B = Claim by Opesatianal Craditars
eucepl Workmen and Employsas

Form € — Claim by Financial Cradibors

Form O = Claim by Workmen or an Employes
Form E = fulhorsed Representatg of
Wiorkmian and Employees

The abova manfoned can be dewnloaded rom
https-ibbl.gov.inthome/downlaads

() Mot Appiicabls

Niofice is hereby given that the Nafional Company Law Tribunal has crdered the commencement
af & corporale insclvency resciutian process of the Privilege Health Care Services Private
Limited on 04" December 2019 and raceipt of the same ordaron 02 January 2020,

The creditors of Privilege Health Care Services Private Limited are haraby callzd upon to
submit their daims wish proof on or before 16° January 2029 to the interim resalution
prafessicnal al lha address menlionsd agairet el No. 10,

Thie financial craditars shall submil their claims with praof by electonic maans only. AR othar
RIS ey Sl the clams with procfin parson, £y sl O Ery e esCAICHn G i el

Submission of falsa or misleading proofs of claim shall atiract penalties, S
Deepa Kabra Rathi
Plage: Mumbal  Inferim Resolufion Professional o Privilage Mealth Care Sarvices Privae Limited

IP Regisiration No: IBBINPA-O0/IP-PO0E282017-2018/11114

Data: 027 January 2020
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Mr. Waredra Manilal Shah
Member of the N & G CHS Ltd.
Having address at Plot Mo. 82 C,
CTS 1250 / 3, "Nalanda™, RHB
Road, Mulund (W), Mumbal - 400
080, and holding Flat No, 801 in
the new building of the sociaty,
died on 15-08-2019 without
making any will. The said building !
propery i5 under redevelopment
(Flat no. 9, in the old building). Thea
sociely has received as per
nomination regd, a request to
transfer the shares held in the
nama of Marandra M. Shah lo tha
name of Shri Mikhil Manilal Shah
his brother

The society heraby invites claims
and chjections, if any, from the kekr
or other claimants / objectors to the
transfer of the said shares and
inbarast of the deceasad member
in the capital ! property of the
society within in a peried of 15
days from the publication of this
notice, with copias of such
documentz and other proofs in
support of his / her / their claims /
objections for transfer of shares
and interest of the deceased
member in the capital f property of
the society, If no claims / objections
are racaivad by tha secratary af the
sociely during the period
prescribed above, the society shall
be frea to deal with the shares and
intarast of the deceasad member
in the capital / property of the
sociely in such manner as is
providad under tha Bye-laws of tha
socialy. The claims / objections, If
any received by the society for
transfer of shares and interest of
tha deceased membar in tha
capital / property of the society
shall be dealt with in the manner
provided under the Bye-laws of the
sociely. A copy aof the regislered
Bye-laws of the society is available
for inspection by the claimanis !
objactors with the sacretary of the
sociely V. Narayanan at B 103
Sainath Park, Neelam MNagar
Mulund (E}, Mumbai - 400 031.
between 11 am to 5 pm fram the
date of publication of the notice wll
the date of expiry ofits pericd,

Date ; 6-1-2020 Place : Mumbai

For and an behalf of
The N & G CHS Ltd.,

K.H.B, Bd, Mulund (W), Mum
V. Narayanan
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CAUTION NOTICE

Third Party.

law.

ad/-
Partner

We, M/S. REAL TRADE TECHNOLOGIES, a Partnership Firm, having its office at Office no.101, Real
Tech PARK, Plot no. 39,2, Sector 30A, Vashi, Navi Mumbai - 400 703, wish to caution the public in
general regarding Notice published in News Papers by Real Tech Park Premises Co-operative Society
(hereinafter referred to as the said Society), wherein the said Society has invited offers in respect of
Outdoor Advertising rights as mentioned in the said Notice, on the following grounds:-

a) We are the present Lessee inrespect of Plot no. 39/2, Sector 30A, Vashi, Navi Mumbai - 400 703
{hereinafter referred to as the said Plot) having constructed a building namely Real Tech Park thereon
of Ground + 15 Upper Floors there on and the Deed of Assignment in respect of the said Plot and the
Building standing thereon is not yet executed in favour of Society formed in respect of the said plot.

b) The said Society illegally and unauthorizedly offering to grant the Outdoor Advertisement rights to a

c) We have disputed the rights of the said Society to grant any such rights to any third party, since we
are the legal Lessee of the said Plot and Building.

WE HEREBY CAUTION THE GENERAL PUBLIC AT LARGE NOT TO PROCEED FURTHER WITH ANY
TRANSACTION WITH THE SAID SOCIETY IN ANY MATTER WHATSOEVER.

Any transaction which any third party may enter into with the said Society shall be Bad in Law and
shall not be binding on us and the said Third Party shall be liable for the various legal consequences in

Dated this 04th day of January, 2020
M/S. REAL TRADE TECHNOLOGIES
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